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LAW DEPARTMENT
NOTIFICATION
Jaipur, November 16, 1978.

No. F. 2 (29) Vidhi/78.—In pursuance of clause (3) of
Article 348 of the Constitution of India, the Governor is
pleased to authorise the publication in the Rajasthan Gazette

~ of the following translation in the English language of the
Rajasthan Nagariya Sampatti (Antaran Par Nirbandhan)
Nirsan Adhinivam, 1978 (Adhiniyam Sankhya 18 San 1978):—

ENGI].ISH TRANSLATION

THE RAJASTHAN URBAN PROPERTY (RESTRICTION OF
TRANSFER) REPEAL ACT, 1978.

( Act No. 18 of 1978)
[Received the assent of the Governor on the 13th day
cf November, 1978.]
An
Act
to provide for the repeal of the Rajasthan Urban Property
(Restriction of Transfer) Act, 1973.
Be it enacted by the Rajasthan State Legislature in
the Twenty-ninth Year of the Republic of India as follows:—
1. Short title and commencement.— (1) This Act

may ke called the Rejasthan Jrban Property (Restriction of
Transfer) Repeal Act, 1978.

(2) It shall eame into force at once.

2. Repeal of Rajasthan Act 6 of 1973.—The Rajasthan
Urban Property (Restriction o. Transfer) Act, 1973 (Rajasthan
Act 6 of 1973) is hereby repealed

wgez qEn i,
Secretary to the Government.
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